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MR CHAIRMAN : The ques-
tion s :
*“That the Bill, as amended, be
passed’’.

The motion was adopted.

DR. SUBRAMANIAM SWAMY
(Bombay North East) : Sir, )1 a point
of order. Stri Zail Singh has been
elected President. The ruling party
should distribute sweets.

- MR.CHAIRMAN : Isita pointof
order ?

SHRI SOMNATH CHATTER-
JEE (Jadavpur) : We all know that

Dr. Swami will have a special dinner.

16 30 hrs.

CHIT FUNDS BILL

THE DLPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRIJANARDHANA POOJART) :
Sir, I beg to move * :

“That the Bill to provide for the
regulation of chit funds and for
matters connected therewith, as
reported by the Select Com-
mattee, be taken into con-ide-
ation”’.

This Bill secks to provide for the

regulation of chit funds and for matters
connected therewith.

As the hon. Members are aware,
the Prize Chits and Money Circu-
lation Schemes (Banning) Bill was
passed by Parliamentin 1978. That
Act related to banning of the prize
chits while the Bill under considera-
tion seeks to regulate the activities of
chits popularly known as ‘conven-
tional chits’.

The Bill was introduced ‘n this
House on 20t November, 1080, and

—
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was referred to the Select Committee
of the Lok Sabha on 2g9rd December,
1980. The Committec has since
presented its Report on 25th No-
vember, 1981. EO Bilk-as reported
by the Committee is now before this
House for consideration.

It would be relevant to explain
the difference between these two
kinds of chits. The modus operand:
of ‘prize chit’ is that the promoter co-
llects subscriptions in one lump-sum
or by monthly instalments. Perio-
dically, the numbers allotted to mem-
bersholding ticketsare puttoa diaw
and the membersholdir.g lucky tickets
get prizes either in cash or in the form
of articles, such as, car, scooter etc.
The prize-winners in a prize chit
arcnot generally required to continue
the pay their subscriptions till ter-
mination of the scheme. The prize
amount so disbursed 1is also much
smaller than the total amount co-
llected by the promoter. These prize
chits benefit primarily the pomoter
and do not serve any useful pupose.
On the contrary, being prejudicial to
the public interest, they adversecly
affect the efficacy of t'e fisczl and
monetary policy. The  conduct of
these chits or monev crculation
schemes has, therefore, been banned
by the Act of Parliament in the Jarger
interest of the public.

The ‘conventional chit’ is an old
mdlgenous financial institution invlov-
ing regular periodical subscriptions by
a group of persons. Itis,in law,a
contract between a specified number
of subscribers and the foreman which
provides that subscribers shall subs-
cribe a certain sum of money by perio-
dical instalments for a definite period.
Fach subscriber shall, in his turn, as
determined by drawor by auction or
in such agreed mannrer, be entitled to
the prize amount. There will be as
manv periodical instalments as
there are members. The prize winner
is, thereafter, ineligible for any further
prizes although he has to continue

*Moved with Lhc I'C(‘u nmendation of the President.



353 Chit Funds Bill

to make the stipulated instalments for
the duration of the chits. As there
is a m1tuality of interest among the
small number of subscribers to each
chit fund, it coastitutes a convenient
instrument combining savings and

borrowings.

Hywever, chit funds are open to
abuses by theforem=zn who mayresort
to unfair methods for securing illegal
gains. Such unfair methods include
enrolment of fictitious membeys,
delay in disharsing the prize amount,
no1-acc:ptance of security etc.

The Banking Commission (1972)
had recommended inler alia that it
was essant'al to have a uniform chit
legislation applicable to the whole
coartry and as such either an all
India Act maybeenacted or a model
law bz p-epared for adoption by all
States. %hc matter had been gone
into carefully by the Reserve Bank of
Indiain thelight of the recommenda-
tions of the Raj Study Group consti-
tuted byitin June, 1974. The Study
Group was unanimously of the view
that the Bill should be enacted asa
Central legislation and that the ad-
ministr ation of the law should be left
to the State Government coacerned
which in turn could seek the advice
and assistance of the Reserve Bank of
India on policy matters.

The Bill now before the House
takes into account the views expressed
by the Raj Study Group, the various
State Governments/Union Territo-
ries to whom it had been circulated
carlier for comments as also some of
the points made outin the represen-
tations rcceived by the Govein-
ment from time to time. In the
light of the various memoranda and
representations received by the Se-
lect Committee as also the oral evi-
dence tendered by various parties
before the Committee. The Select
Committeehas made some changes in
the Bill. The Bill before the House
takes i1to coasideration the amend-
ments made by the Select Committee.
My I for the benefit of the h\on.

1306 LS—12
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Members mention a few of the mote
important provisions contaired in
the Bill asreported by the Select
Committee ?

These are :

(i) Previous sanction of the State
Government concerned and registra-
tion of the chit will be recessaryv Le~
fore the ch't can be star ted.

(11) Any peison corducting chit
busir.ess will be required to use : s
part of his name at Jeast orne of the
owords, namely, ‘chit’, ‘chit fund’,
‘chity’ or ‘kuri’. Aminimum period
of one year is propsed to be allowed
to the partiesto comply with such
requirement.

(111) The minimum paid-up capi-
tal of a chit fund company, whether
private or public, incorporated under
the Companies Act. 1956 shall be
Rs. 1 lakh. Companieshaving a paid-
up capital of lcss than Rs. 1 lakh
on the date of the commencement of
the Act will be allowed time upto 3
years to increase their paid-up capital
to the minimum leve lindicated above.

(iv) Ceilings have been provided
o1 the aggregate chit amounts of
chits which may be conducted by chit
institutions at any one time.

(v) For the proper conduct of the
chit, every foreman will berequired to
furnish the prescrihed security either
in cash or in Government or other
approved securities before applying
for a previous sanction of Govern-
ment.

(vi) The duration of a chit shall
not ordinarily exceed five years.
It is proposed to specify that the
amount of discount shallnot exceed 30
per cent of the chit amount,

(vii) Every compny carrying on
chit business shall create a reserve
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fund and transfer to such reserve
fund a sum not less than ten per
cent of the net profit each year be-
fore declaring any dividend on its

shares.

(viii) No company conducting chit
business shall carry on any other
type of business, except with the
general or special permission of the

State Government.

(ix) Chit fund institution shall
atilize their surplus funds only for
carrying on chit business, giving
loans or advances to non-prized sub-
scribzrs, invesling in trustee sccu-
rities or making deposits with ap-
proved banks.

(x) Chit fund institutions would
b= required to obtain the prior ap-
proval of the Registrar of Clits
with i1 whose territorial jurisdiction
their registercd offices are locatcd
for op:ning a new place of business.

(xi) It has h-en provided that the
chit agreement shall not be altered,
added to or cancelled except with
the consent in writing of the fore-
mwn and all the suscribers to the
chit.

(xii) In order to avoid any har d-
ship to the foreman, a provision has
been included in the Bill for allowing
the foreman to hold another draw
in respect of the instalment if the
poized amount is npot drawn by the
p-ized subscriber within a peried of
two months from the date of tle
draw. '

(xii1) A sclf-containcd maclinery
for the settlement of dispute rcla-
ting to chit business arising betweccn
a foremn and a subseriber has been
provided in the Bill.

(xiv) The Bill provides for cer-
tain penalties for the offences com-
mittcd under the various provisions
of the Bill. A-provision has also bren
made for a suitable penalty in the
case of second and subsequent offen-
<es committed by the forcman.
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(xv) The proposed legislation will

‘have prospective effect and will be

administered by the respective State
Governments and upion territorics.
Chits started bcfore the commence-
ment of the Act will not be covercd
by its provisions.

9. Government hopes that the en-
actment of the Bill as reportcd by
the Select Committee would be
conducive to tte conduct of con-

-~ ventional chit funds en sound and

healthy lines and minimise the mal-
practices indulged in by the fore-
man to a large extent, thercby, pro-
tecting the interc 8t of the suscribars
to the ¢ s, )

MR. DEPUTY
Motion moved :

SPEAKER:

“That the Bill to provide for
the regulation of clit furds ard
for matters connected therewith,
as reportcd by the Select Cem-
mittee, be taken into considera-
tion.”

Shri Krishna Kumar Goyal is
not here. Shri Somnath Clatterjee.

~ SHRI SOMNATH CHATTER-
JEE (Jadavpur) : It has been ad-
mitted by tke ken. Minister Fimsclf
that there are various mzl-prz ctices
in this type of busincss which zre
sought to be rtgulated by tlis Lill.
But I feel this is a legislaticn of
gimmickry, Tke country ard the
credulous pcople are being taken
for a ride.

This Bill will only cncourage thcse
non-brcaking and non-official finan-
cial institutions to continue to Lood-
wink the pcopl(' with bzits of prizes
and what not. The misfortune of tle
gullible people will continue zrd
they will continue to get trappcd in
the nct by these types of activitics
and it is very difficult so protect
them.

These chit funds are notkirg but
institutions of black money invest-
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ment by unscrupulous persons and
the proceeds are utiliscd for non-
productive purposes affecting the
country’s economy very seriously.
These transactions have bzen the
subject matter of the report of the
Banking Commission. It has bzen
ohserved that these transactionse are
having serious deleterious effect on
the couatry’s economy and rooner
these types of transactions by these
orgaisations are put an end to, the
hatter for the country.

The question is, if there is an evil,
should we try to put an end to it
or in the name of regulating it give
legislative sustenance ? If there is no
proper imolementation of the laws,
they under the cover of leglslative
protection, will continue to indulge
in these types of activities which have
very seriously affected the country’s
economy. That is why, we feel that
the regulation will amount to noth-
ing but chaos. Apart from many
other things, we must have the
administrative will and political will
oa the part of the Government to
see very seriously and to regulate in
an effective manner these dubious
organisations which are b-ing entered
unto by these organisations,

We all kaow, and this matter
should cause concern to the Govern-
m-nt, that there is a blackmoney,
parallel economy and the Bearer
bond is sought to b= justified on the
basis that, you cannot control the
black cconromy in the country and
let us have sort of 2 nibhling activity
in. g:tting myaey but of the black-
mey to the Government coffer so
that som> part of the blackmoney
com: into the national cconomic
muinstream. But the question 1is
whether we will b= able to control
that myiey and in a sense encourage
b:tter use of the blackmoney, if we
coatinue to allow these types of
orgnisations to thrive in our coun-
try? Our charge is that the Go-
verament instead of controlling and
weeding out the ruthless blackmoney
operations, they are encouraging
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such transaction by providing cover
to chit funds and non-official finan-
cial institutions which are now doing
some of the biggest operations for the
blackmoney in this count‘ry.

¢ the hon. nister himself
has referred “o ke Banking Commis-
sion’s rcport. In 172 a thorough
probe was made into the affairs of
various financial institutions includ-
ing these chit funds. They are very
popular in South India and some
parts of the country where the people
are being attractcd by these types of
organisations. It is a matter to be
considered very seriously. I 2m refer-
ring to the report of the Banking
Commission. It says:

“The  unscrupulous among
the foremen resorts to some un-
fair method to secure illegal in-
come,”’

I don’t have the time and so I am
reading the relevant extracts, They

arc in Paras 17.38, 17.39 and 17.41.

“The examples of malpractices
of chit funds illustrated in the
preceding paragraph, give an
idea of what risk a subseriber to
a chit fund has to undertake....

“In fact, there is a Jarge num-
ber of cases where the forcman
and his associates have disap-
peared after collecting large
amounts,”’

when you analyse the Bill, you will

sce that there is no real protcction.
Now, I would request the hon.
Minister—I believe, this is bis first
Bill he is conducting. I wish kim
well—to go through the findings of
the Banking Commission Report.
Para 17.41 rcads :

“It would appear that the like-
hood of productive use of Ihe
prize money is small... The rate
of interest generally involved for
a prize winner in a chit fund is
so high that an inference can be
drawn that the prize money is
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mostly used for consumption or
sh=culative purposes. It is not
u ilikely that some persons join
chit fiads and are prepared to
py hig rates of interest involved
11 larg: discouats for the purpose
of hoarding scarce commodities.”

Further, Para 17.42 reads:

“It will b= clear from thke
above that as savings institutions
chit funds do not offer to all
their savers schemcs superior to
those offered by commercial banks
and other financial institutions.
Nor does the chit fund prime  facie
extend credit to productive en-
tcrpriscs in the economy.”

Tnesz are not my observations. I
am reading from the Report of the
Banking Commission, an expert body.

Agcin, Para 17.48 reads:

“The Commission is of the
view that it will be useful for
commercial banks to run chit
funds subject to proper safe-
guards as formulated by the Re-
serve Bank.”

These are some of the observations
I have read.

All this shows that the Banking
Commission had taken a very serious
view of these type of so-called finan-
cial saving schemes, There are differ-
ent types of chits which were deve-
loped in course of time; they were
running chits in a manner they liked
and the gullible people with the
hope of getting some extra money
were falling a prey 4n dozens for
such schemes.

The 1978 Act which the hon.
Minister has referred to has banned
chits which are described as prize
chits where all the suscribers to the
prize chits do not get them benefit.
Some get; some do not get. It has
also banned the scheme which is
called the money circulation scheme
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in the form of a lottery. These have
been totally banned. But how the
efforts of the State Governments are
being frustrated, I will come to that
immediately.

MR. DEPUTY-SPEAKER::
You are now dealing with “cheat”
funds; then, you will come to the
chit funds.

SHRI SOMNATH  CHAT-
TERJEE: The other spelling “cheat’
Is more appropriate here,

Now, what was left out from the
1978 Act specifically what were cal-
led conventional chits, they are sought
to be regulated. After the Banking
Commission in 1972, another Com-
mittee was appointed under the
chairmanship of Dr. James Raj.
He went into this specifically and
he recommended total ban of prize-
chits and money circulation schemes.
But he said, in any event, because of
the widespread mushroom growth of
conventional chits their organisations,
it is very difficult to uproot them
unless youreplace them by banking
system, banks taking up such sche-
mes, and unless you do that, it is
very difficult to curb the people’s
propensity to try to invest mone¢y in
this type of schemes. Therefote,
you must have very strict regularity
control.

—

I take it that it has taken ycais
for the Government to come up
with the present Bill with a view to
impose so-called regulatory control
over these conventional chits which
admittedly require strict control.
There are 87 Clauses in the Bill
It had to go to a Select Committee,
The Select Committee has made
certain recommendations. But our
experience is that you cannot control
these organisation. You ¢éannot con-
trol their activities because if you
sec where is the set-up, where 1s that
machinery, where is that admin istra
tive will, you cannot find them.
That is why, the sooner these orga-
nisations are put an end to, the
better for the country.
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We have now the nationalised
banks. Under the nationalised Banks,
which will protect the monies of
the investers similar schemes can
be started which should be attractive
to the people which will protect the
monies of the investers, and will also
benefit the nationalised banks and
the banking sector of this country.
They should formulate such schemes.

I am surprised this law, this pro-
posed Bill, specifically excludes all
banks from the chit transactions and,
therefore, I have put in an amend-
ment that not only they should not
be excluded but, only banks should
be permitted to carry on this con-
ventional chit business. Whom are
you trying to protect? If we are
, trying to protect the investers, then

the b:=st protection can be afforded
by o nationalized banks.

For the purpose of protecting the
Maragers or foremen or organisers
of this company, we should not
bring in these rcgulations. We
should not bring in this Bill because
they arc too powerful a sector.
They have got lobbies here. They are
powerful sectors. They can purchase
these officers over many times with
unlimited resjurces.

- Tnerefore, you cannot effectively
regulate this. Our fear i1s that there
will be no effective regulation.

I shall give an example and I will
coarclude my submissions. There is
a concern called Sanchaita Invest-
ment, It started in West Bengal in
the year 1975. You know it. Dr.
Swamy seems to be a beneficiacy of
that organisation. His activities are
so dubious.

MR. DEPUTY-SPEAKER:
You must protest against it.

- DR. SUBRAMANIAM SWAMY
(Bombay North East) : If a Marxist
calls me dubious, I consider it a com-
plement.

. SHRI SOMNATH CHATTER-
JEE: He is hoping for the official
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recoznition to com=. The Unofficial
recognit on is there.

This Sanchita Investment was
starte] by threc persons, as a part-
nership, with a capital of only Rs.
7,000/- in the year 1975. When the
Prize Chit and the Money Circula-
tion Act cams into force effectively
after two years of its passing ... 1980,
the West Bengal Government was
the implementing agency. All State
Governments are the implementing
agencies. It came under the Money
Circulation Scheme whic'i vas
bwnnel and action was taken. Some
arrests were made. Rs. 52 lakhs and
old w1s s2ized from the coffars of
this firm lying in cash along with an
ualiceased gun from the res'dence
of the p-riners. The matter ulti-
mately came up to the Sunreme
Court. The Supreme Court s1id that
in view of the definit'on of Money
Circulation Scheme, this - v.cern
does not come under a monev cir-
culation Scheme. But what the Sup-
rems Court has to say? With your
kind permission, I want to read out
b=cause it is very very important.
The Supreme Court in a very recent
judgment has said this : |

ot A ]

MR. DEPUTY - SPEAKER:
Thnis is after your last budget speech.
You have m=ntioned other points in
your Budget speech. This you have
not mentioned.

SHRI SOMNATH  CHAT-
TERJEE: “The staggering revela-
tion which cime to light as a result
of the search at the Office of the
firm as on September 1, 1980: The
firm was holding deposits to the tune

of Rs. 73,51,23,500.”
From a capital of Rs. 7,000/-.

This 1s the tip of ice-berg. These
deposits were received by the firm
from all parts of the country. The
pride of place belongs to Calcutta,
Bombay, Delhi, Madras and Hydera-
bad.

“Remittances also appear to
have been received by the firm



<63 Chit Funds Bill

[Shri Somnath Chatterjee]

from overscas clients. A compila-
tion prepared by the State autho-
rities in pursuance of an interim
order passed by this court shows
that the total amount of deposits
made by persons who had depo-
sited a sum of Rs. 10,000 or less
cach comes to Rs. 11,49,40,950.

“The documents relating to the
account in the fictitious name of
‘Apcar Ave Toon’ show that a
person alleged to bear that name
was introduced to the Suyndicate
Bank, Gariahat Branch, Calcutta,
by the firm’s partner Shambhu
Prasad Mukherjee. The passbook
relating to the account (Current
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“The firm had no ostensible
source of income from which such
exorbitant amounts could be cgaid
and its account books, such as
were scized from its head office,
give no clue to its income or its
assets.

“The partners of the firm have
beecome millionaires overnight,
Clerks and Chemists that they and
some of their ageats were in 1975
today they own properties which
will put a prince to shame. ‘Rags
to riches’ is how one may justly
describes this story of quick and
casy enrinchment. There is no
question that this vast wealth
has been acquired by the firm by
generating and circulating black

Account No. 210) shows that the

account was opened with a cash moaey. Indeed.  rightly did

deposit of Rs. 28 lacs. A total Shri Ashok Sen appearing for the
sum of rupees twenty-seven crores firm. .. . . '
ninety-seven lacs eighty-six thou- _

sand and odd was deposited in Hoa. Member Shri Ashok Sen

that account until December 6, appeared for the firm. ..

1980, all deposits being in cash.

Such cash deposits varied often MR. DEPUTY-SPEAKER: As

an advocate.

between 50 and 8o lacs at a time.
The amount of nearlly Rs. 28
“crores wa; withdrawn from the
account steadily from November
11, 1980.”

Then there are many things men-

tioned. Then it is said:

“These facts disclose a bizarre
state of affairs.”

The Supreme Court Chicf Justice

has said this :

“A token capital of Rs. 7000
has begotten a wealth of crores
of rupees within a span of five
years. A bank account opened
by the firm in fictitious name
had a sum of Rs. 28 crores in it
which was withdrawn within a
week before the lodging of the
F.I.LR. Interest was Dbeing
paid to depositors at the incredi-
ble ratc of 48 per cent per annum.”’

The records show twelve per cent,

SHRI SOMNATH CHATTER]JEE:

“Indeed, rightly did Shri Ashok
Sen appearing for the firm, ask
us to be free to proceed on the
assumption that the exorbitant
amount of interest was being paid
from outof unaccounted money. .”’

Admittedly unaccounted money.

“In these circumstances, though
1 see no alternative save to stop
all further investigation on the
basis of the F.I.R. as laid, no
offence being disclosed by it
under Section 4 of the Act, I am
unable to accept the contention
of Shri Ashok Sen that all docu-
ments, books, papers and cash
seized so far during the investi-
gation should be returned to the
firm and its partners forthwith.

The firm appears to be on the
brink of an economsic crisis, as
any scheme of this nature is

hut they were paying at the rate of
48 per cent per annum.
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eventually bound to be. Con-

sidering the manner in which the

firm has manipulated its accounts
and its affairs, I have no doubt
that it will secrete the large funds
and destroy the incriminating
documents if they are returned
toit. The State Government the
Central Government and the
Reserve Bank of India must be
given a reasonable opportunity to
sce if it is possible, under the law,
to inst'tute an enquiry into tne
affairs of the firm and, in the
meanwhile, tg regulate its affairs.
I consider such a step essential in
the ‘ntercsts of countless small
depositors who, otherwisc, will be
ruined by being deprived of their
life’s savings. The big black
money bosses will take any loss
within their stride, but the small
man must 1eceive the protection
of the State which must see to it
that the small depositors are paid
back their deposits with the agreed
‘nterest quickly as as posstble.”

DR. SUBRAMANIAM SWAMY :

Such things happeas in Beagal all
the time.

SHRI SOMNATH CHATTER-
JEE: Not in Bengal alone. If he
wants to have that perverted pleasure,
he may have it. I coacede. Itisa
perversion. That is why I ignore
him. (Interruptions)

17.00 hrs.

The positioa is bad, Since thea.
The former Finance Minister will
agree with me that the State Govern-
meat has no legislative powr to
coatrol under the Coastitution. ..

MR. DV PUTY-SPEAKER: You

can continuc¢ tomorrow

SHRI SOMNATH CHATTLR-

JEE: T will take oaly two minutes,
Sir.

. MR. DEPUTY-SPEAKER: Then

please conclude.
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SHRI SOMNATH CHATT
JEE: The State Government NAas
launched prosecution under Sec. 420
406 and 408 for breach of trU®
But unfortunately the High Couit
had givea an injunction. We have
been repeatcdly requesting, our for-
mer Finance Minister, Shri Ashok
Mitra has repeatedly requested the
Centre, ‘Take some actior.” The
Reserve Bank says, ‘We have no
coatrol over this firm because the
capital is less than Rs. 1 lakh.

MR. DEPUTY-SPEAKER : As an
Advocat~ what is your suggcstioa to
the Ceatral Government,

SHRI SOMNATH CHATTER-
JEE: Immediately we have request-
ed the Central Governmant . .

MR. DEPUTY-SPEAKER: Give
some legal advice

SHRI SOMNATH CHATTER-
JEE: Youwill be surprised to know
that the Income-tax authorities are
not taking actioa against these people,,
I do not want to nam¢ The Coun-
scl appearing in the case told me,
‘I know why Income-tax Department
is not taking action It is because
the Income tax officers have got
investments > He said, ‘Why the
Reserve Bank is not taking action ?’
I said that perhaps the Reserve Bank
Officers have also got investments.
I cannot think wh~n serious strictures
have been given '.» v they are not
taking any action. 4 to 5 months
have elapsed. So kindly take action,
The hoa. Deputy Minister for Finance
is here I do not know whether he
has been put as a stop-gap here.
1 hope he will go through the papers,
the correspoadence and the files
and see how many times requests.
have beea made by the State Govern-
ment asking you to do something,
to either appoint an inquiry com-
mission or under some regulation try
to catch hold of the moicy. But
no step has been taken

‘Therefore, in this so-t of re ul;tor;r
Bill as the present Bill is, I have no
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“faith  You must put an end totally of
-#tis kind « f mushroom organisations.
At cannot be for the benefit of the
«country, the ordinary people and the
cconomy of the co.ntry. They do
_nnt serve any particular social pur-
pose. It is only for the purpose of
utilising black money of certain
sections of the people. Therefore,
you plcase accecpt my amendment and
put an end to these transactions.

Allow these transactions to be carr:ed
on througn nationaliscd banks or
subsidiaries of the nat'onal’'sed banks
or financng ‘nstitutions  which
nationalised banks can set up. If
the people have the propensity to
invest moni¢s in similar transactions,

allow it to he done through official
agencies.

Therefore, I oppose this Bill and
I hope the Minister will kindly give
a serious thought and the hon House
will give a serious tlhiought—rthis should
be a non-controversial matter—
for the economy of the country and
for the protection of the ordinary
small depositors. Therefore, I request
the cntire House to kindly consider
this matter very seriously. In view
of our past experience such type of
regulations are only paper controls
and paper restrictions which are
never properly exercised. Therefore,
people will continue to suffer, the
economy will suffer and black noney
will thrive which we are all against.

SHRI XAVIER ARAKAL
(Ernakulam) : Can a Member raise
any objection to a unanimous report ?

SHRI SOMNATH CHATT-
TERJEE : Because my Party is
represented_there, am I stopped from

opposing this ?
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DISCUSSION RE : INCIDENCE

OF RAPE AND ATROCITIES ON

WOMEN, INCLUDING DOWRY
DEATHS
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